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Removal of disparity in issae of
Passes to Officers -‘zd Dependants

4845. SHRI SHEO NARAIN: Wil
the hiininer of RAILWAYS be pleased
to state:

(a) whether the Railway Officers are
issued two t of complimentary Passes
viz., one White ‘A’ and the other green;

(b) if so, the relative benefits attdched
to these two types of passes and which
are the officers who are entitled to First
Class ‘A’ passes; and

(c) the steps he proposes to take to
remove this disparity and introduce one
type of First Class Passes for all categories
of officers in view of the Government’s
policy of socialistic pattern of society?

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):(a)Yes.

(b) Holders of First Class White ‘A’
passes ave entitled to travel ACC on pay-
ment of 1/3rd the difference between
First Class and First Class A.C.C,,
and also to carry additional luggage of
70 Kgs. per adult, and to travel by Mail
train irrespective  of distance. These
facilitics are not available for First Class
Green Passes.

(c) The category of First Class ‘A’ pass
holders is a diminishing one and in the
course of time this disparity will cease to
exist.

Steps taken to check corruption in
Public dealing seats

4846. SHRI BATESHWAR HEM-
RAM: Will the ®inister of RAILWAYS
be pleased to state:

(o) whether at a meeting of Chief Vigi-
Jance Officers of all Ministries it was
-decided that as a preventive measure it
would be useful to locate focal points of
corruption and to take suitable steps to
.ensure that staff employed at such
points is not allowed to continue there
indefindtely ;

(b) whether the Railway Board also
.decided that rotational transfers, es-
-pecially in scctions which have to deal
with the public, should be effected as a
rule; and

(c) if so, how many staff are working
.on public dealing seat for more than five

.years in the Commercia) Branch of Allaha-
hai Division?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
No Conference’of Chief Vigilance Officers
of all the Ministries of Govt. of India has
been held recently. However, one such
Conference was held in February, 1956
wherein it was decided that focal points
of curruption in cach organisation should
be located and that the staff employed
on such points should be transferred after
a prescribed term of service, retention
beyond which period should only be with
the approval of the higber authority.

(b) The Railway Board had decided
in 1957 that staff employed at points of
public contacts should be rotated every
three years. Later, this period was in-
creased to 5 vears in 1961. However,
as a result of acoeptance of the recom-
mendations of Administrative Reforms
Commission in 1970, the Railway Mi-
nistry had decided not to have any routine
periodical transfers of its employees.
Selective transfers, however, are still made
of the staff who have stayed long at any

station/post and have umsavoury recputa-
ton,

(c) Two clerks in Commercial Branch
of D.S. Office, Allahabad, are working
on public dealing seats for over 5 years.
There has been no complaint against them
so far. Information in respect of other
staff working for more than 5 years on
points of public contacts in the Com-
mercial Branch of Allahabad Division as
a whole is being collected and will be laid
on the Table of House.
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Broad Gauge Line between Talwara
Township and Jawanwala Shehar

4848. SHRI DURGA CHAND: Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether any survey has been con-
ducted to link Talwara Township with
Jawanwala Shehar by Broad Gauge line
after the construction of Pong Dam in
river Beas; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
No survey has been carried to link Tal-
wara Township with Jawanwala Shehar.

(b) Does not arise.

Proposal to construct Platform and
Waiting Room at Jawanwala Shehar

49. SHRI DURGA CHAND:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether his Ministry have any
proposal to construct Railway platform
and waiting room at Jawanwala Shchar
Railway Station (Kangravally Railway)
in view of the various representations
sent to Government; and

(b) if, so, the salient fcatures thercof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
and (b) Jawanwala Shehar Railway Sta-
tion on the Kangravally Narro_w Gauge
Railway is already provided with a rail
level platform. There is no proposal to
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construct a separate waiting room at this
station. The Varandah provided around
the station building serves as waiting
area for passengers, since the number of
passengers is small.

These facilities are considered adequate:
for the present.

Setting up a Bench of High Court of
a neighbouring State in Daman
and Diu

4850. SHRI EDUARDO FALEIRO:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) who are the individuals andjor
organisations that have demanded the
setting up of a full-fledged High Court
in Goa; and

(b) what steps do Government propose
to take in furtherance of the proposal of
the Chief Minister of Goa, Daman and
Diu that the Territory be provided with.
as\ Bcn_fh of a High Court of neighbouring

tate!

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRE
SHANTI BHUSHAN): (a) Demands for
setting up of a full-fledged High Court
in Goa have been received from the
following :

(i) Goa, Daman & Diu Pradesh
Congress Committee, Panaji, Goa.

(ii) The Goa, Daman & Diu Advocates’
Association, Panaji, Goa.

(b) Government has yet to take a view
in the matter.
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